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IN THZ CLN iAL ADMIN1sTRAflV TRIBUNAL a HYDCRABRD BENCH 
MT 	HYDERL3AD 

{ip..873, 574, 875 of 199 
L*.93U, 932, 948 of 1993 
04.1250 end 1579 of 	

Ot.of døcision5-11-1 94 

Be t uje en a 

 T. 	jrin±vese iao 	- LP.573/93 
LA.874/93  X . 	Haaiu.ritha 	ieo 	- 

- CA.875/93  I'.i'.. 	Pazsuram 
4, I.V. 	SubUaflyUOU 	. 	- uA.930/93 

5. K. 	Krishflaflltithy 	 - Up,.932/93 

3. V . 	ubbanursaiah 	. OA.948/93 

7, V. 	Rakrishna Rae 	- UA.1250/93 	and 

8. ku. 	;ioxris 	 - 014.1579/93 

.Applicants 

ind 

unkn of Indi, Rep.by 
jecr?ar;to oVt. of Inrija, 
nUn. of Co,upit.1Ofl 

b ihi • 

ihe Chaircnt.fl, 	
. 	 . -. 

Telecom, Con;mission Deptf. 
of 1e19conmuniG&tiflS 
Sancher Ehavan, NewDt3lhi. 

Astt. birectot uanerel (Tb) 
Tjn. of Covnunicaitiofls 
Deptt. of ie1ecom;Fun1cEtiOnS 
Senchar Shavun, New Usihi. 

4, Chief Gener1 manager, 
Telscounicati0fl5, A?. Circle, 	 Common respondents 
Hydarobad. . 	 "jn 	. thJ Ui\s. 

Counsel fortha ppl.icaflts in . V Venketeswara Rea, 

:11 thi aho'in ciAs 	 • Advoctta 

Counsel for the Kespondaflts 	W, . V. Rayhava Reddy, SC 

in all the 5hoVR hAS 	 • fox Central Government. 

CURAil 

HON. Justice Sri V. Nooladri Rao, Vice Chairmen 
HON. Sri R. Rangarajen, ffiember (Admn.) 

0Azi 373/93, 674/93, 875/93, 930/93, 

2/2t 1250Z93 	15ZL 

A P.r HUN'BLL JUSTICE SHRI V. NIELADRI RAO, 
- 	ijriN 	j 

heard Shri V • VenkCteSWtra Rao, learnd Cote1 for 

the hpplicbflt and 1so Shri N.V. Reghava Reddy, 1ELrfled 

stancing counsel foi the Respondent a. 

Cant d . . . . . . . • . • 
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As the sefle point has arisen for consideration, that 

can he conven4ntly disposed of by a common order. 

rii these applicav ta joined service esTeleraphist.s 

and then prQmoted as Traffic Supervisor uhich was All India 

seniority unit till 1979, Grade of Traffic Sup rvisor was 

made ci;cl' ufli fruIh 1979. Thus those who were workIng 

as Trafi Ic upnviscrs by 1579 were re-uired to niake options 

for allocation to the venous circle tin its and accordingly 

they wars allottec to circle unit. 

Lvcn b1ore tI; uroda uf Traffic a,pervisor was made 

circle 'unit, hri E3a1&swaza Sthyt and Shri P. Partjiara and 

Shri L..5haw tine prcroted is i.TIs !:roup B on ad hoc basis, 

Aliegation for the 	tzlicants that thay were not offered 

ad hoc promotion by the dates of promotion of Sri B esuere 

Singh hri P. Pen jiara- and Shri L.5.Tbcui as StT Group B on 

ad hoc bis was not denied. 

5* 	iho post of Traffic Sup ruisor was re-desIçnated 

as M511 Group C with affect from 	•venue for promotion 

frin Traffic juparvisur hTi Group C is to SIT Group B which is 

All India saniority unit from the begininj. Lven after 

Traffic bupervisor/A&t Group C was made circle unit, all 

C the officers in the said cadre in all t- a units of all the 

circles who are eligible may volunteer for consideration for 

pr;JiOtiOfl IO th g:da of STI 

6. 	Ulhhl 	the aplictflt5 in UM.i2bU/93 & 1579/93 wer. 

ragulbr1/ prumot,3d as STI Group Ei even Jrior to the data of 

the regular promotion of their junior Shri P. Panjisra, other 

applicants herein wore regularly promoted as STE Group B 

earl ion to the date of reqüilar promotion of thr ir jun :or 

Shri bileswera bingh as 511 GTQL'p 9. 

7, 	1 he allegations for the applicantsin U.125O/93 and 

Can I . • 	.. • 



A.1579/97) thct their pay wa mare/equal to the pay of hri 

Panjisra in the cadre of Traffic aurvisor, ane the pay uf 

the othar applican tahere in was more/equal to the pay of Thri 

Balesuiera Eingh in the cadre £ Traffic Suparvisor vera not 

decijco. 	thus it is i5 case where the pay of the respective 

Enpi) 	rits 	ei thtr more cr equal to the pay of their :- 

peCtiVt.. jur Lot hri hide 	ingh/Shri ?njiara on the cadres 

of Tsffic bupurvisut and thus pay in the cadre of 511 GroupB 

is h sc. than the pzy of th it Ih$pective Jun jot hri Baleswara 

sinh/P. .'anjiera as on the date uf regular proniotion of the 

letter to thin  first of 5Th Crcp 8. An &iom,ly has arisen 

as 	hri, 	ltz.wra :ic /bhri Pzin jiara iiore pronio*ed a 	Sit 

Group & on ad hcc basla and their period of Service as SIT 

Group . when they worked on ad hoc basis in that aadre was  

belonçj token into ccnr4i(aretion for fixing their pey cjri their 

ruguier oxoinot.iofl a3 SIt Group 3. 

8 • 	11 is true khct1 by the Jato of pronutior, of these 

epp.iicant as Eli C oup B, their respective juniors were not 

in th 	sme circle while they WSLeILLJLk fr1 j in tr.-L çrnUi of 

Traffic up.irvisor/STs ::cu2 C.. 	Lu 	.t S C C8SS where Thu 

blaswara ingii and 5hri Pariiiaia wr ptCmcttJr en ac hoc basis 

tQ Sit Group .E evan tfr& the grade of Traffic Sup i -vl UCr W33 

made circle unit. Thus it is a cage where thie applicants 

no offered pronotion to Sit Group B when it- ws offered 

on ao hocbsistu Shri. Ualeauaru Singh end to Shri Panjiara. 

Thor. :t: quession of denial of the offer of prcation when it 

was on ad hoc basis on the pert of the applicants does not 

eriso. 	The question as to uhether the benefit f step3inqup 

has to be giun to a senior if the ad hoc promot 5?n was given to 
UUI.UJJ. cIr.c.s l.II SJtU'-L PW 

ccn 5ids rat ion for disposal of the as • CAs and hence wC do not 

de&l wit.I the same for disposal of  

Con 'd . . . . . . 
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9. 	the held H 0,4 74/93 & U 100 1/93 that if st'npthqup 

is not goinj to be allotted in the circurns+nces reerrr' o 

uihich arP similar in the Cf g 974/93 .& 1001/93, the sErn8 

For tho r°asons statedtherejn, we hold that thj? e7plicents 

in uC. 1250/93 & 1579/93 have to be qiven thepay enual to the 

a : of ih:; :5nJidra as on the dat1 of his reqular promotion 

tu .TI Lroup L on notional basis. (Jthn aprjlicants herin have 

to h 	ijn he 	e4uo: to tht pay of hri SalosIhara Sinh 

sa o; 	 of his rug lar promotion to 511 Group 0 on 

notional basis. We held in Uas 974/93 & 1ou1/93 that the 

tp;jl :k:n t.n to rein aheuldbe jven the mane tar benefit frnm 3 
yri:..7 of .urtu tlw duti of filiri 	of thu rcspective or... 	For 

mu rcascr1s •titd ther.n, uc ¶ md that the apolicun+s h-re in 

alti hvc tn b€ uD,eri tho nionetsry h&rnefit fran 3 yers prior 

tp the tatu c filing cf tht r npctive 61\. 

10 • 	Ttit 	LIHJ t' 	cicost'i of aceordtngiy 	l'o casts. 
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	08 - 02 - 1994. 
Court Officer 

Central AdministratIve 
1r ibunal Hyderaoad .f•ench 

Ny derbad. 

To 

1. The aecretary to Govt.of India., 
Pinistrj of Coninunicaticjns, nion of India, Ne Delhi. 

2, Tha Chairman, Telecom Loriimiesion, Dept.of Telecommunications, 
Thavn, Navi dalhi. 

J: 

	

	LJ.3istLnt L)inctor Ganri (IL) :inistrv of 	runicat1an, 
?t. ofT3laccauiinications, Govt. 9  India, sancher 9 havan, ND.. 

The Lhisf Gen5rzl Lanagex, Telecorrnijnicetions, 
r,.P.Ci:cle, dyderabad - 500 001, 
Lns copy to Lr. V. Venkateawor Foo, Advocet, CM, Hyr. 

5. une copy to iRr. N.V.Raghava Heddy, Lddl.CGSC, CAT, Hyd. 
7. Lna copy to Library, iRT, hyc. 
B. Una jnare copy. 

// True copy // 


